SENIRA! /DY N ISTRAT IVE. TRIBUNAL
 LANG/ORE_ BENCH

Saecond Floor,

Commercial Complex,
Indiranagar,
BANGALORE~ 560 338.

Dated: 29SFP 1994

APPLICATION NO: 750 of 1994.

APPLICANTS

Sri.K.Pushpakar.Mangalore.
V/s.

RES PONDENTS ;- Director,Telecom,Mangalore Area and
another.

Te

1. Sri.Vishnu D.Bhat,Advocate,
No.22,First Floor,Nehru B¥agar,
Bangalore~560 020,

2, Sri.M.S.Padmarajaiah,
Sr.Central Govt.Shhg.Counsel,
High Court Bldg,Bangalore-l.

Suhject :~ .Fc-l'w.n-dj_ng Nt copins of the Order-
Central Administrative

Passed by the
Tribunal,Bangalare.

mentioned application(s)

on 19th Septempberfi1994,
Tssted) onn

Lolalob B

C—7 ‘?w DEPUTY JREGISTRAR
c, JUDICIAL, BRANGHES,
gm¥*




CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH
ORIGINAL APPLICATION No,.750/1994
MONDAY, THIS THE 19TH DAY OF SEPTEMBER, 1994
SHRI JUSTICE P.K. SHYAMSUNDAR .. VICE CHAIRMAN
SHRI T.V. RAMANAN .. MEMBER (A)
K. Pushpakar,
S/o late K. Shivaram Rao,
Telegraph Office Ascistant,
Office of the Superintendent,
Centrzl Telegraph Office,
Pandeshwar, Mangalore-1. vee Applicant
(Advocate by Shri Vishnu D, Bhat)
Vs,
1. Director Teleﬁbm,
Mangalore Area, Aminity Block,
IInd Floor, Telephone Exchange Building,
Pandeshwar, Mangalore - 575 001.
2. The Chief Gensral Manager, Telecom.,
Karnatska Circlse, ' _ )
No.1, 01d Madras Road, B-angalore-8. vee Respondents
(Advocate by Shri n.S Padmarejaiah,
Central Govt. Senior Stg. Counsel).
CRDER

Shri Justice P.Ke. Shyamsundar, Vice Chairman:

Aftsr the matter was heard for some tlme, Shri Bhat,

. ‘appearlng for the appllcant souoht leave to wlthdraw thls appllca—

‘ tion, but asking us, howsver, to glve a direction to the department

to dispose off a representation stated to hzve been made by the
ppllcant on 18.7. 1904 seeking a re-transfer from Bangalore to

N

Wengalore. We record the statement of the epplicant's counsel as

J%oresald and dismiss this application treatlng it . es mlthdrcwn.
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The representation supra stateﬂ to havs been mads by the applicant
i .

seeking retransfer back to Nang%lore, if it is still pending

disposal, the department will BF well to dispose off the same

appropriately. No costs. ;
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( T.Vv. RAMANAN ) : (P.K.SHYAMS UNDAR) /
MEMBER (A) i VICE CHAIRMAN
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